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(Respondent) 

Sirci4RI  
"7  

344* ii;; 

ti 

alrercll rthilto 4 

Asiistint Ilitarrar 
CESTAT - AHMEDABAD 

OUTWARD. NO. : 1042 
REGISTERED / AD / SPEED POST FAX : 079-22683276 

TEL : 079-22683202 
CUSTOMS, EXCISE Sc SERVICE TAX 

APPICI÷AilL TRIUUNA I, • 

' WEST ZONAL BENCH : AHMEDABAD 
0-20,-NEW-MENTAL HOSPITAL COMPOUND, MEG HANI NAGAR, AHMEDABAD - 380016. 

--- 
Dated: 05/12/2016 

File No.:-ST/464/2009  

In the :natter of :-  

- 
(Appellant as per!address below ) 

Elcon Engg Co Ltd 
(Respondent as per address below ) 

I am directed to transmit herewith a certified copy of (;wader No. : A/11 	6 dated : 25/11/2016 ' 

passed by the Tribunal underrsection 01(5) of the Finance Act, 1994 relating to Service Tax Act, 1994t . 

Assistant Registrar 
CESTAT -AHMEDABAD 

s.No, Cuss Numhur, totanot & Add roile of ionstiaol 
str4o4/1009 

I ST FLOOR „CI ?NTRAL EXCISE BUILDINti, 
RACE COURSE CIRCLE, VADODARA, 
GUJARAT-390007 

S.NO, Come Number. Nime & Address of Respondent :- 
1 ST/464/2009 ElcculEngg Co Ltd 

P.b.nn. 06 „Anand Soj itra Road, . 
V V Nagar, ANAND, 
GUJA4AT388121 

Copy To :- 
1. Chief Commissioner Customs & Central Excise :Vsdodarit 

2. Commissioner Customs & Central Excise (Appea4:Vadodara-1  

'o Commissionw. (AR) CESTAT, Ahmedabad' 

4. CESTAT Bar Asmciation, Ahmedabad 

5. CESTATBar AssaCiation;I•lew Delhi 
f. Master File 
7. M/s Centax Publications Pvt. Ltd. 
8. LawCrux Advisors (P) Ltd. 
9. MS Knowledge ProcesSing Pvt. Ltd. 
10. Taxindiaonline.rom Pvt. Ltd. 
11. M/s Mark pioftsicional Services Pvt. Ltd. 
12. The ICFAI So icy  
13....A.dvoeateM/ Comultant/s)  / Representative:-  
Shri Shailesh Vyas,AdVocate 
M/ S TRIVEDI fs GUPTA 
G-1, JANAK APPTS. ,9, SEVAK 
B IH GAUTAM 'NAGAR,RACE COURSE, 
VADODARA-391200'7. • 
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13. Whether order is to be circulated to the Departme-za 

authorities? 

CORAM: 
HON'BLE DR. D.M. MISRA, MEMBER (JUDICIAL) 

Date of 	 __.201  . 

In The Customs, Excise & ServiceTax Appellate Tribunal 
West Zonal Bench At Ahmedabad 

Appeal No.ST/464/2009-SM 
[Arising out of OIA No.Commr.(A)/211 To 215/VDR4&.II/2009, 

dt.31.08.2009, passed by Commissioner (Appeals), C.Ex. & S.Tax, 

Vadodara] 

Commissioner of C.Ex. & S.Tax, 
Vadpdara-I 	

Appellant 

Vs 

M/s Elecon Engg. Co. Ltd 

Represented by 
For Appellant: Shr,i Shailesh Vyas, Advocate 
For Respondent; Shrl A. Mishra, A.R. 

• Respondent 

For approval and signature: 
Hon'ble Dr. D.M. Misra, Member (Judicial). 

1. Whether Press Reporters may be allowed fo see the 
Order for publication as per Rule 27 of the CESTAT 
(Procedure) Rules, 1982? . 

2. Whether it should be released under Rule 27 of the 
CESTAT (Procedure) Rules, 1982 for publication 
in any authoritative report or not? 

3. Whether their Lordships wish to see the fair copy 

the order? 

Seen 



Order 
No. A/11603 / 2016, 0.25./1.2016 

Per: or. D.M. Misra 

Heard bob; sides. 

2. This is an appeal filed by the Revenue against 01A 

No.Commr.(021-1. To 215/VDR-I&11/2009, dt.31.08.2009, passed by 

Commissioner (Pppeals), C.Ex. & S.Tax, Vadodara. 

3. 	
The issue involved in the present appeal -is whether the-Appellant 

can debit their CENVAT account in discharging Service. Tax on GTA 

services for the period January 2005 to March 2006. 

4. 	
The lemnecl ACiVUCeItti bill I !. 

submits that the issue is covered 

High Court the case Of CCE Vs.  

STR 965 (GA). 

5. 
The learned Authorized Representative 

reiterates :he grounds of appeal. 

6. I fin: that the issue is covered 
by the decision of Hon'bie 

High 	
In the case of Panchmahal Steel Ltd (supra) in favour 

of t-e 

Assessee. Accordingly, 
Revenue's appeal,. being devoid or we 

dismisset. 	
(DiCrated and pronotinced in the open court) 

Vy .P . 

by the deCision of Hon'bie 
Gujarat 

Panchmahal Steel Ltd - 2015 (37; 

for the Reven,.-= 

 

(Dr. D.M. Misra) 
Member (Judicial) 

Cbb 
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